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'J.O.I, through

i. The SecrGtary to the 601

M/o Agriculture .& Cooperation,
Department of Agricultural Research

and Education '

Krishi Ghawan

New Delhi-1.

2,. The Director General

Indian Counsil of Agricul tifra! Research
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(Shri V.K.Rao, Shri A.K'.Sikri, Advocates)

ORDER (Oral)

Mon'ble Shri J .P.Shariiia, Mefflber(j)

The applicants are holding a Group 'A- • post

(category-Ill), technical officers, under the ICAR at thie

re1evant poi nt when this appl i cat i ori was filed . The other

service in ICAR is Scientific Services, which pertains to

Scientific Officers. The grievance of the applicants is

that they are not placed with regard to pay scales at par

with the Scientific Officers from 1.1.1986» Relief prayed

by the applicants is for a declaration that the Technical

Officers holding var/'ious Group 'A' posts are entitled to

be placed at par with Scientific Officers in Group - A in

the matter of grant of pay, on the basis • of the

recommendations of the Central Fourth Pay Commission and as



f
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such !J:ev entiflGcl with the sca'len oP ;jr:y .:;c ;;;ro

qivcn to the Scientists holcliny in'various Group-A uoits on

^jcientific :^kie w.e.f. the saiiic date i.e. 1,1.Bt.

2., A notice was issued to the respondents. Ttie

rcsponderrts iointly filed the reply opposinq :;he crants or

reliefs prayed for. The applicants have also filed the

;"cioindcr to the reply filed by the respondents.

3, When the case came for hearinq todDv, Shiri

G.D.Gupta appeared for the applicants snd irdde n statement

that if the respondents coijsider the ease or ti'!0 ^,.)p! icams

thi-ough an Cxpert Body witli re!j--;5rd to tlie equrrtioii of pay.

with the scientific side of Croup '/V otticers.. in that

event, at present the. applicants are not pr'essiny ihis

application, for judicial review of the :natter. ^jhri

G.D.Gupta also Dointed out that the service both teeh;i,eal

and scientific were constituted in 1975 and till the

iiiipl enierrtatioi! of the Central Fourth "ay Conini'ssion reports

w.e.f. 1.1,1986 that the pav -scales of Group 'A' otficers

technical side and t'lat of t'le pascal es o' Group 'A'

scientific side were same. It appears,, tliat 'CAR has

issued an oi'der on 9.3,1989 'f,hereby the scientifk. aide has

been given certain hi'jher scale of pay keeping in \'isw of

the UGC package. Though., it is not yet ful 1y bottled

whether UGC packages has been applied in to to or not. But

tlie star:d o1' ttis respondents has been that mutatis inucandis

UGC.package has been applied,

L

,'n view of the above,, the leariicd cosnsc"; pruived

;tead of iudisial review of the rination C' oav

eci-niica': side in ICAR,, _rt tliis stage., a chance

9)
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be given to respondents for constituting an Expert Body

Committee 3s has bson constituted earlier in the case of

scientific side of Group 'A' officers for considering the

issue of equation of pay of Technical officers with

Scientific officers.

5. In view of the above facts, as the application is

not pressed on merit, we dispose of this application with

the observation that the applicants arc 'free to make a

representation jointly or "severally to the Director

General, ICAR highlightina their grevancss and the

respondents , to consider the representation of the

applicants equitably and fai'rly vis-a-vis the pay scales ot

scientific side of Gr, 'A' posts in ICAR. Shri A.K.Sikri

for the respondents did not oppose this contention of the

applicants counsel and submitted that he will accordingly

advige the- respondents. The applicants if so advised may

take the issue departmental!y by ioaking the representation

within one month from today and the respondents to consider

the same within three months tliereafter. This application

as such being not pressed by the applicants at present

consigned to Record Room of the Tribunal. Howevei", they

will have liberty to assail their surviving grievance ^flf

any after %hs aforesaid proposed departmenta1 ejassuirf is

exhausted" either by reviving this application or by filing

a fresh application on different cause of action.

According! y-.consigned to Record Room.
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